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CP No. 171/ALD/2017

Sh. Adesh Tandon, PCS for the petitioner. Shri Nath Tiwari Advocate for
the respondent no.9-Central Bank. Sh. Abhishek Mishra, PCS for the
respondent. The learned PCS presenting the petition inform that despite this
court’s order and direction dated 21.12.2017. The petitioner has not been
provided any access to documents or allowed for Inspection by giving some
pretext, we are not able to appreciate the way the respondent company are
its director or are giving response to this court’s order. Our order dated
21.12.2017 to be purported only in respect of certain documents, against
which, the respondent Company may have reservation or may claim
privilege for making its disclosure with the petitioner and such issue can be
decided after hearing the counsel for the parties. But it is no way open to the
respondent to not allow the petitioner to have access of any documents to
make inspection, which is derogatory to this Court’s order. Therefore, the
respondent- Director is directed to remain present in this Court.

Meanwhile, a copy of this order be communicated to the ROC Kanpur, so as

to enable him to file its reply/ offer.
The matter to be listed on 12" March, 2018.
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